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I,

(Dr.

1.

s

II.

(M.l

1.

3

Orlginal Application No.284 of 2001.

J.R. Arya son of Late Shri Jokhi ‘lam,
Senior “Telecommunication 0Office Assistant (Phones),

in the Office of Ceneral lanager Telacommnunication/
Bharat 3anchar /lican, llareilly.

HUl Tripathi, idvocate)

v 6w om % o= o0 ahpplicant

Versus

Union of India through Jecretary !'inistrv

»f rleleeconnunicatcion/Bharat Sanchar Migam Ltd.
Governinent of Incia, 3anchar Bhat-an,

licw De lhi -

The Chief General !Mlanager [lelecomnunication/
dharat Sanchar iligam U.P, West Circle liehradoon.

The Ceneral 'lanager [elecommunication/

3harat Sanchar Nioam, Bareilly.

Original Application N.2d5 of Z001. ° .Responcents

langali Ram =on of Shri Duli Ram,
Senjor Teleccomanication 0f7ice Assistant(Phones)
in the 0fiice of General '"anager Telecomminination

/B3harat Sanchar \HHagam, 3acdaun.,

1 Trirmathi, Advocate)

s o s + « » Respondents

. Versus

'Tnlon of India through 3ecretary MMinistry of

fclecommnication/Bharat Sanchar i!iasam Ltd.

Government of Tndia, Sanchar Bhawan, 'lev Delhi

The Chief General !anager, Telecommnication/
Bharat Sahchar Nicam YP. West Circle D'ehracdun,

he General I[anager felecommnication/3harat

Sanchar ‘Iican, Badann,
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'HN Tripathi, Advocate)

Original Application No,.288 of‘2001.
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Original Application No.286 of 2001...

Ram Bharose Lal son of Shri Sewa Ram,
Senior Telecommunication Office Assistantfp1dnes),

in the Office of General lManager Telecommunifsation/
Bharat Sanchar Nigam, Bareilly. '

Y S oy e /ADDlLEGENT)

Versus

Union of India through Secretary Ministry of
Telecomnunication/Bharat Sanchar Nigam Ltd.
Government of Incdia, Sanchar Bhawan,

New lelhi.

The Chief General !lanager Telecomnunication/
Bharat Sanchar Nigam U.P., West Circle, Dehradun,

The General Manager Telecommunication/Bharat
Sanchar Nigam, Barellly. -
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Ooriginal Application No.287 &6f°2001.°

Satish Chandra Saxena son of Shri !Mool Shankar Saxena,
Senior lfelecommunication Office Assistant (Phones) in
the Office of General Manager, TIelecommunication/
Bharat Sanchar Nigam, Bareilly.

Respondents

HN Tripathi, Advocate)

s 3 » 3 3§ 3 :Apﬂlicant 1

Versus _ b

Union of India through Secretary HMinistry of
Telecommunication/Bharat Sanchar Nigam Ltd.
Government of Tndia, Sanchar Bhawan, New "‘elhi.

The Chief General !lanager Telecommunication/ (:n
Bharat Sanchar Nigam U.P. West Circle, I'ehradin. =

The General !Manager Pelecummunication/Bharat
Sanchar Nigam, Bareilly.
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Jagdish Chandra (I), Son of Shri Ram Chandra Lal,
Senior Telecommunication Office Assistantk (Phones)
in the Office of Ceneral Manager Telecorinunication/
Bharat Sanchar Nigam, Badaun,

HN Tripathi, Advocate)

e« « « « » sApplicant
Versus

Union of India through Secretary !finistry of
Telecommunicatjon/Bharat Sanchar Nigam Ltd.,
Government of ndia, Sanchar Bhawan, Hew Delhi.

The Chief General Manager Telecommunication/
Bharat Sanchar Nigam, U.P. West Circle, Dehradun,
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The General Manager Telecommunication/Bharat
Sanchar Nigam, Badaun.
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By Hon'ble Mr., Justice RRK Trivedi, V.C.

A
In théSHSBunch of OAs the controvery is with regard

to the application of policy/scheme of biennial cadre

_ “ taructmead

reviewL?y the Central Government an 16=10-1990., The
applicants are s erving as Senior Telecommunication Office
Assistants (Phones) at Bareilly and Badgun. Under the
sdﬁeme mentioned above they are entitled for Grade IV in
the pay scale of Rs,2000-3200/-. The grievance of the
applicants is that though persons junior to them have
been given benefit of pay scale mentioned above, they have
been denied without there being any justifiable reason.
Learned counsel for the applicant has also placed before
me the judgement of this Tribunal of Calcutta Bench in
OA No.1493/1999 (Annexure-A=5) and another judgfﬂgnt of
the same Bench in OA No.313/1994 (Annexure-A-6). aﬁ&the
similar circumstances, relief has been granted to the
applicants of the said OAs., Lecarned counsel for the
applicant has also placed before me the copy of the

representation (Annexure-=A-4) by which they claimed the

benefit. The representation was filed on 22-1-1995 and

i1s still pending and has not been decided. In my opinion as

the controversy has already been concluded by the various
judgements of this Tribunal given by different Benches,
it 1s not necessary to enter into the controversy again
except for a direction to the respondent no.3, General
Manager Telecommunication/Bharat Sanchar Nigam,Bareilly/
Badaun to consider and decide the representation of the

applicant by a reasoned order within a specified time.
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23 The OAs are accordingly disposed of finally with

a direction to respondent no.3 to consider and decide the
representation of the applicants by a reasoned order
within a period of two months from the date a copy of
thii order is filed before him /in the light of the |

ordeq!bassed by this Tribunal mentioned above. There

shall be no order as to costs.




